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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BEKRCH
AT HYDERABAD.

O.A.NO.O/B 6 /97.

{(0.A.5.R.N0,2068/97.)

: QT . -
Between:

1. all India Naval Armament Inspectorate
Engineering Supervisors' A -oclation,
Visakhgpatnam Divisional Office, NAI,

Visakhgpatnam represented by its Secretary,
Sri wilson John, Sr. Chargeman (M:iEch).

2- So Sur'_?‘a Pratapo o ApplidantS.

And
1. The Secretary, Ministry of Defence.
New Delhi.

2. The Chief of Naval Staff (DNAI), Naval
Hegd Cuarters, New Delhi.

3. The Flag Officer Commarding-in-Chief,
E,stern Naval Command, Visakhapatnam.

4, The Director, Haval Science & Technologicgl
Laboratory, Vigyan Nagar, Visakhgpatnam -27,

. Chief Inspector of Naval Armaments, Naval Armament
Inspectorate, NAD PO, Visakhapatnam -9,

6. Naval Armament Inspecting Officer, Naval Armament
Inspectorate, INS Kalinga, Visgkhapatnam.

Regpondents.

Counsel for the applicants Sri P,Bhagskar.

Counsel for the respondents:

CORAM:

Sri V.Vinod Kumar.
HON'BLE SHRI B, RANGARAJAN,Member (a) |
Hon'ble Sri B.S.Jal Pzrameshwar, Member (J).

JUDGMENT .

(by Hon'ble Shri R. Rangarajan, Member' (A).

Heard Sri P.B.Vijaya Kumar for the applicgnts

and Sri V.Vinodkumar for the respondents.

2. There are two applicants in this OC.A.
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3. They have filéd this 0.A., nxsx%ﬁg seeking for
/ : ‘

a declaration that the action of the respondents in
extending the benefit of the time bound promotion/scheme

to CPWD and MES and not extending the same to Naval
Armament Inspectorate where similar circumstarices exist

as arbitrary, discriminatory and hence illegal, n‘ull

and voild and for a consequential direction to the res-
pondents to exéend the time bound promotion/ééale scheme

of first promotion after five years of serviceand 2nd pro-
motion after the complétion of 15 years of sefvice to

k&
the members of the lst applicant association andLFhe

2nd applicant.

4, When the 0O.A., was taken up for admission,
the learned counsel for thé applicant brought;to our
notice that this O.A...is covered by the judgment in
0.A.368/97 decided on 27-=3-=1997 wherein alqo similar

Prayer was made.

5. The learned counsel for the respondents submitted
that a similar order as was given in 0.A.368/97 can be

passed in this C.A. also.
6. The applicants have submitted a representation
for the above relief by their representations d ted 24-3-1997

aAnnexure III to the 0.A., and 22=4=1997{(Annexure IV to the 0,a)
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These representations are yet to be disposed of.

7. In view of the gbove the following direction

is given.

Respondent No,2 should take a dedision in this
connection and inform the applicants suitably
within 3 period of four months from the date of '

receipt of a copy of this order.

8. Wwith the above direction this 0.A., is

disposed of at the admission stage itself. No costs.

! W R.RANGARAJAN,
| e
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! Date: 22=w7-=1997,

i Dictated in open Court. 4ﬁ5
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Copy to:

1¢ The Secretary, Min. of Defence, New Delhi.

2. The Chiaf of Naval Staff, (DMAI),
Naval Head Quarters; New Delhis

3, The Flag 0OPficar, Commanding in Chiaf, Eastern Naval Command,
Visakhapatnamg

4, The Dirsctor, Naval Scisnce & Technaological Laboratory.
Vigyan Nagar, Visakhapatmnam, :

S Chief Inspector of Naval SekmméwArmamants,
Naval Armament Inspectorate, NAD PO,
Visakhapatnam,

64 Naval Armament Insgacting officer, Naval Armamant Inapectorate,
INS Kalinga, Visakhapatnam,

7. One copy to Mr.P.Bhaskar, Advocate,“AT,Hyderabad.
8. One copy to (MraViV inod Kumar, Addl.CGSC,CAT,Hyderatady

94 Ons copy to DJR(A),CAT,Hyderabad,
10. One duplicate copy?
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